
RTI Annual Return InConnotion System -Reports 

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns 

Year: 2014-2015 


~r.No.~inistrymepartmentlOrganisation Quarter ~ening No.of Total lNo.of lDecisions lNumberof :rotal No. of times various Provisions were invoked while Rejecting 
ibalance Requests no.of ~equests Iwhere cases where ~mount Requests 
Iof Received Requests ransferred!Applicatiom disciplinary Colleded Relevant Sections or RTI Act 2005 
iRequests during Column o other !ror action taken fee+addl. Section 8(1) Other Sections 
as on Quarter 3+4) IPAs ~nformation against any charges+ (a) (b) (e) (d) (e) (f) (g) (h) (i) (j) (9) 11) 24 Others) 
~tart of :rejected officer in penalty) 
~uarter) respect of (&s.) 

administration 
ofRTI Act 

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) 11 12) 13 14) 15) 16 17) 18 19) 20 21 22 23 (27) 
1 IIIIGH COURT OF DELHI 

1.1 iHIGH COURT OF DELHI 
st Quarter 1 188 189 14 63 (33.5%) 0 8200 0 0 0 0 1 0 1 0 0 4 0 0 0 57 
AprI4-JunI4) 
~ndQuarter 4 268 272 18 87 (32.5%) 0 14500 0 0 0 0 1 0 0 0 0 5 0 0 0 81 
lulyl4­

Septl41 
~rd Quarter 5 184 189 14 54 (29.3%) 0 16515 0 0 0 0 0 0 0 I 0 1 0 0 0 52 
Octl4­

loecl4) 
~th II 199 210 6 37 (18.6%) 0 13595 0 0 0 0 0 0 0 0 0 8 0 0 0 29 
Ruarter( Jan 15 
MarlS) 

((Ii. 

" 


flle:lltqlUsersfdhcJDeskmpIRTI%20Annual%20Retum%201ofonnation%20System%20-Reports.html{22-07-2015 11 :29: II] 



51212016 RTf Mnual Return Information System -Reports 

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns 

) 
Year: 2015-2016 


,sr.No.fMinistrylDepartmenUOrganisation Quarter Opening lNo.of ':rotal lNo.of Decisions [Number of Total 
No. of times various Provisions were invoked while Rejecting Ibalance Requests no.of !Requests where cases where [Amount 

of [ReceivedRequests~ransferred Applications disciplinary Collected Requests 

Requests during (Column ~o other for action taken (fee+addl. 
I(as on ~uarter 3+4) [PAs Information against any charges+ Relevant Sections of RTI Act 2005

I 
~tart of rejected officer in !penalty) 
Quarter) respect of (Rs.) Section 8(1) Other Sections 

administration (a) (b) (c) (d) (e) (1) (g) (h) (i) (j) (9) (11) (24) (Others) 
ofRTI Act 

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17) (18) (19) (20) (21) (22) (23) (27) 
I IIDGH COURT OF DELHI 

l.l ~IGH COURT OF DELHI ~st Quarter 15 210 225 14 54 (25.7%) 0 9740 0 0 0 0 0 0 0 0 0 1 0 0 0 53 
, 

IfApr15-Jun15) 
2nd Quarter 27 262 289 22 65 (24.8%) 0 13510 0 0 0 0 0 0 0 1 0 1 0 0 0 63 
(July 1 5­
Sept15) 
3rd Quarter 64 229 293 23 72 (31.4%) 0 17755 0 0 0 0 0 0 0 0 0 4 0 0 0 68 

~ 
I (Oct15-DeclS)i 

4th 77 265 342 39 73 (27.5%) 0 13963 0 0 0 0 0 0 0 0 0 2 0 0 0 71 
Quarter(J an 16 
M(lrI6) I 

I 

:lIrtiar.nic-inirtiar09lQReportslQlrAbslractpA.asp?QRYear= K 



412012017 RTI Annual Return Information System -Reports 

Ministry-wise and Public Authority-wise Abstract of Quarterly Returns 

Year: 2016-2017 

: 


Sr.No. MinistryIDepartmentlOrganisation Quarter 

(1) (2) (3) 
1 HIGH COURT OF DELHI 

~st Quarter1.1 HIGH COURT OF DELHI 
(Apr16-Jun16) 
2nd Quarter 
(July 1 6­
Sept16) 
3rd Quarter 
(Oct16-Dec 16) 
4th 
Quarter(Jan17­
Marl7) 

Total No.of Decisions Number of .Opening 1N0.of rrotal 
balance lRequests no.of fRequests where cases where !Amount No. of times various Provisions were invoked while Rejecting 

of lReceived Requests transferred Applications disciplinary Collected 
Requests during (Column to other for action taken (fee+addl. 
(as on Quarter 3+4) rrAs Information against any charges+ 
start of rejected officer in ~enalty) 
Quarter) respect of (iRs.) 

administration (a) (b) 
ofRTI Act 

(4) (5) (6) (7) (8) (9) (10) (11) (12) 

-------­ -

0 271 271 63 53 (19.6%) 0 3184 0 0 

41 279 320 41 90 (32.3%) 0 2624 0 0 

112 238 350 29 50 (21%) 0 2748 0 0 

176 312 488 34 68 (21.8%) 0 5867 0 0 

(e) 

(13) 

O. 

0 

I 
0 

0. 

~ 

Requests 

Relevant Sections of RTI Act 2005 

Section 8(1) Other Sections 

(d) (e) (1) (g) (h) (i) (j) (9) (11) (24) (Others) 

(14) (15) (16) (17) (18) (19) (20) (21) (22) (23) (27) 

0 0 0 0 1 0 9 0 0 0 43 

0 0 0 0 0 0 2 0 0 0 88 

0 0 0 0 0 0 1 0 0 0 49 

0 0 0 0 0 0 3 0 0 0 65 

Il> 
t 

( 
1 
t 
} 

t 

" f 

ltlp:llwww.rtiar.nic.infrtiar09/QReports/QtrAbstracIPAasp?QRYear=L 1/1 



I 

5/15/2018 	 Admin I QuarterlyReturns 

RTI Annual Return Information System 


Quaterly Return Form 

Public Authority: HIGH COURT OF DELHI 

Quarter: 1st Quarter (April-June)2017-2018 

* Block I (Details about the requests and ~ppeals) 

Progress during Quarter 
,1 

Opening 
No. of application Received during the No. of Cases 

Balance 	 Decisions Where Decisions Where I
received as Quarter(including transfered to 

as on 	 requests/appeals requests/appeals I 
transfer from cases transferred to other PAs u/s 

begining 	 rejected replied
other PAs u/s 6(3) other PAs) 6(3)

of 

: Requests 0 52 167 13 34 116 

, 
i First 

• Appeals 
!4 N/A 22 N/A 21 2 

r-

Total no. Of CAPIOs designated 

1 

Total no. Of CPIOs designated 

4 

Total no. Of AAs 

designated 

1 

* Block II (Details about fees CoHected,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s \ 
u/s 7(1) u/s 7(3) 20(1) 20(2) 


1020 1473 o o 


* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

: Section 8(i) Section 

a 	 b c d e f g h 9 11 24 other 


o o o o o o o o o o o o o 34 


* Block IV (Details Regarding Mandatory Disclosures) 

I A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detail/URL of webpage,where the 

the Website of Public Authority? disclosure is posted (max 150 'chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

I B. Last Date of updating of Mandatory disclosure under , 2019-12-20 
I Section 4( 1 )b 



------

5/15/2018 Admin I QuarterlyReturns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: HIGH COURT OF DELHI 

Quarter: 2nd Quarter (July-Sept)2017-2018 

* Block I (Details about the requests and appeals) 


Progress during Quarter 

--I 

Opening 
No. of application Received during the No. of Cases

Balance Decisions Where Decisions Where received as Quarter(including transfered to 
as on requests/appeals requests/appealstransfer from cases transferred to other PAs u/s

begining rejected repliedother PAs u/s 6(3) other PAs) 6(3)
of 

, 
i Requests 56 135 427 47 102 278. 

First ,3 N/A 19 N/A 17 o 
Appeals I 

I Total no. ;f-~~1
Total no. Of CAPIOs designated Total no. Of CPIOs designated 

designated
1 4 

1 
L. 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s ' 
u/s 7(1) u/s 7(3) 20(1) 20(2) 

2560 7246 o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 


Relevant Sections Of RTI Act 2005 


!Section 8(i) Section 
1- 'T-­

la jb c d e f 9 h 9 11 24 other 
: I 

o ! 0 0 0 0 0 0 o o 6 0 o o 96 
I 

_ 1 

I 
* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on Provide the detail/URL of webpage.where the 

the Website of Public Authority? disclosure is posted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

·~. Last Date of ~pdating of Mandatory disclosure under 2016-12-19r Section 4(1)b 
[ - ­



5115/2018 Admin I QuarterlyReturns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority; HIGH COURT OF DELHI 

Quarter: 3rd Quarter (Oct-Dec)2017-2018 

'" Block I (Details about the requests and appeals) 

Progress.during Quarter 
---I


Opening 
No. of application Received during the No. of Cases

Balance Decisions Where Decisions Where Ireceived as Quarter(including transfered to 
as on requests/appeals requests/appeals Itransfer from cases transferred to other PAs u/s Ibegining rejected replied .

other PAs u/s 6(3) other PAs) 6(3)
of 

. Requests 191 70 259 24 60 175 
i-­
I 

First 5 N/A 15 N/A 17 0 
Appeals 

Total no. Of AAs I
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated·
1 4 

1 

'" Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 
r- -_ .. 

! 
Registration Fee Add!. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 
Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s 

I u/s 7(1) u/s 7(3) 20(1) 20(2) 

1800 2983 o o 

'" Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a tb c d e f g h 9 11 24 other 
I 

0 
t 
! 0 0 0 0 o o o o 1 o o o 59 , 

_.___.. ­ I 
~ ~ 

'" Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detaillURL of webpage,where the 

the Website of Public Authority? disclosure is posted (max 150 chars) 
r - -- ­

Yes http://delhihighcourt.nic.in/rtLdis.asp 

B. Last Date of updating of Mandatory disclosure under 2016-12-19 
Section 4( 1 )b 



-----

--

7f712018 	 Admin I QuarterlyReturns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: HIGH COURT OF DELHI 

Quarter: 4th Quarter (Jan-Mar)2017-2018 

* Block I (Details abouL the requests and appeals) 


Progress during Quarter 


Opening 
No. of application Received during the No. of Cases 

Balance 	 Decisions Where 
received as Quarter(including transfered to 

as on 	 requests/appeals
transfer from cases transferred to other PAs u/s 

begining 	 rejected
other PAs u/s 6(3) other PAs) 6(3)

of 

I Requests 261 85 298 	 31 77 
,r-- -. 

First 
 .3 N/A 27 	 N/A 25

IAppeals 

Total no. Of CAP lOs designated Total no. Of CPIOs designated 

1 4 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

I 

Decisions Where I 
I 

requests/appeals I 
replied 

I 
I 

190 

5 

Total no. Of AAs 


designated 


1 


,. ... ­~--

Registration Fee 

Collected(in Rs.) 

u/s 7(1) 
" . 

1950 

Add!. Fee 

Collected(in Rs.) 

u/s 7(3) 

1586 

Penalty Amount Recovered(in 

Rs.) as directed by CIC u/s 

20(1) 

0 

No. Of Cases where disciplinary 

action taken against any Officer u/s 

20(2) 

0 

• Block III (Details Of various provisions of section 8 while rejecting tho requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) 

-'---r ­

a Ib c d e f 9 h 


o o o o o o o o o 

• Block IV (Details Regarding Mandatory Disclosures) 

IA. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on 

I 	 the Website of Public Authority? 

Yes 

B. Last Date of upda~:ng vf fVi8flU,ltO(Y disclosure under 

Section 4(1)b 


I 

I·
I 

t 

Section 


9 11 24 other 


2 o o o 75 


Provide the detail/URL of webpage,where the 

disclosure is posted (max 150 chars) 

http://delhihighcourt.nic.in/rti_dis.asp 

2016-12-19 



· -­
712412018 Admin I QuarterlyRelurns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: HIGH COURT OF DELHI 

Quarter: 1st Quarter (April-June)2018-2019 

'* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of application Received during the No. of Cases 

Balance Decisions Where Decisions Where 
received as Quarter(including transfered to 

as on requests/appeals requests/appeals
b .. transfer from cases transferred to other PAs u/s 
egtnlng rejected replied


of other PAs u/s 6(3) other PAs) 6(3) 


Requests 346 50 305 17 40 221 


First 
 0 22 18 2N/A N/A
Appeals 

Total no. Of AAs 
Total no. Of CAP lOs designated Total no. Of CPIOs designated 

designated
1 4 

1 

'* Block II (Details about fees Collected, penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s 

u/s 7(1) u/s 7(3) 20(1) 20(2) 

2440 6464 o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 


Relevant Sections Of RTI Act 2005 


Section 8(i) Section 

a b c d e f g h 9 11 24 other 

o o o o o o o o o o o o o 40 

" Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4( 1 )(b) posted on Provide the detail/URL of webpage,where the 

the Website of Public Authority? disclosure is posted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rtLdis.asp 

B. Last Date of updating of Mandatory disclosure under 2016-12-19 
Section 4( 1 )b 



10/15/2018 Admin I QuarterlyReturns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: HIGH COURT OF DELHI 

Quarter: 2nd Quarter (July-Sept)2018.2019 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

No. of 
Received during No. ofOpening application 

the CasesBalance received Decisions Where Decisions WhereQuarter(including transfered as on as transfer requests/appeals requests/appealscases to other begining from other rejected repliedtransferred to PAs u/s of PAs u/s 
other PAs) 6(3)

6(3) 

Requests 423 102 405 48 62 244 

First 2 N/A 39 N/A 28 7
Appeals 

Total no. Of CAP lOs Total no. Of CPIOs Total no. Of AAs 
designated designated designated 

1 4 1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee Penalty Amount No. Of Cases where 
Collected(in Rs.) Collected(in Recovered(in Rs.) as disciplinary action taken 

u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2) 

2720 4271 o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTf Act 2005 

Section 8(i) Section 

a b c d e f g h 9 11 24 other 

o o o o o o o o o 5 o o o 57 

* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) Provide the detai/fURl of webpage,where the 

posted on the Website of Public Authority? disclosure is po&ted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

B. last Date of updating of Mandatory disclosure 2018-10-04 
under Section 4(1)b 



112812019 Admin IQuarterlyReturns 

RTI Annual Return Information System 

-
Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 3rd Quarter (Oct-Dec)2018-2019 

.,. Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of application No. of Cases

Balance Received during the Decisions Where Decisions Where 
received as transfer transfered to 

as on Quarter(including cases requests/appeals requests/appeals
from other PAs u/s other PAs u/s

begining transferred to other PAs) rejected replied'6(3) 6(3)
of 

Requests 576 30 205 14 34 124 

First 6 N/A 20 N/A 13 7 
Appeals 

Total no. Of Ms 
Total no. Of CAPIOs designated Total no. Of CPIOs deSignated 

designated
1 4 

1 
I 

.,. Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee 
Penalty Amount Recovered(in No. Of Cases where disciplinary action 

Collected(in Rs.) uls Collected(in Rs.) 
Rs.) as directed by CIC u/s 20{1) taken against any Officer u/s 20,2)

7(1) u/s 7{3) 

2010 2478 o o 

.,. Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(iO Section 

a . b c d e f g h 9 11 24 other 

o . 0 o o o o o o o 1 o o o 33 

.,. Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the . Provide the detail/URL of webpage,where the disclosure 

Website of Public Authority? is posted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

B. Last Date of updating of Mandatory disclosure under Section 2018-10-04 
4(1)b 



--

--

4/23/2019 Admin IQuarterlyRetl,lrns 

RTI Annual Return Information System 
_~. ~tZt;. 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 4th Quarter (Jan-Mar)2018-2019 

* Block I (Details about the requests and appeals) . 
Progress during Quarter 

Opening 
No, of application No, of Cases

BalanceI Received during the Decisions Where Decisions Where 
received as transfer transfered lot 

as on Quarter(including cases requests/appeals requests/appeals
from other PAs u/s other PAs u/s i 

begining transferred to other PAs) rejected replied .I 6(3)6P)
ofj­

8,1639 267 21 48 249!Requests, 
r 
! First 6 22 14 7 

Appeals 


N/A N/A 
-, . (. 

Total no. Of Ms
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated
41 

1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee 

Collected(in Rs.) u/s 

7(1) 

Addl. Fee 

Collected(in Rs.) 

u/s-7(3) 

Penalty Amount Recovered(in 

Rs.) as directed by CIC u/s 20(1) 

-

No. Of Cases where disciplinary action 

taken against any Officer u/s 20(2) 
I 

2860 3858 0 0 
I' 

I 

* Block III (Details Of various provisions of section 8 while rejecting the requested il}formation) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005, ,­ .­

i-·-~ 

I, A; Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detaillURL of webpage,where the 

i Website of Pub!ic Authority? disclosure is posted ,(max 150 chars) 
L 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

2018-10-04B. Last Date of updating of Mandatory disclosure under Section 4(1)b 

C. Has the Mandatory Disclosure been audited by third party as per ­ Provide the detaillURL of webpage,where the 


DOPT·vide OM No. 1/6/2011-IR dated 15-04-2013? 
 Audit report is posted (max 150 chars) 

i 
-­

No NA 

'- ­
D. Date of audit of Mandatory disci osures under Sec. 4 (1 )(b)( Formal 

dd/mm/yyyy) ­

-' 

ISection 8(i) 

!~-1. 
r 0 I­ 0 

c 

0 

d 

0 

e 

0 

f g 

0 ,-­ 0 

. 

h 

0 

i 

0 

\ 

j 

1 

9 

0 

11 

0 

Section 

24 'other 

0 47 
.. 

* Block IV (Details Regarding Mandatory Disclosures) 
-



7/22/2019 Admin I QuarterlyReturns 

RTI Annual Retu.rn Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 1st Quarter (April-June)2019-2020 

* Block I (Details 'about the requests and appeals) 

Progress during Quarter 

No. of 
Received during No. of 

Opening application 
the Cases 

Balance ' received Decisions Where Decisions Where 
Quarter(including transfered 

as on as transfer requests/appeals requests/appeals 
cases to other 

begining , from other rejected replied
transferred to . PAs u/s 

of PAs u/s 
other PAs) 6(3)

6(3) 
,. 


Requests 669 54 236 13 41 159 


First 7 N/A 20 N/A 16 7 
Appeals 

Total no. Of CAPIOs Total no. Of CPIOs Total no. Of AAs 

designated designated designated 

1 4 1 

* Block II (Details about fees (o!lected,penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee Penalty Amount No. Of Cases wh~re 

Collected(in Rs.) Collected(in Recovered(in Rs.) as disciplinary action taken 

u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2) 

2680 2623 0 0 

* Block III ,(Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e f 9 h j 9 11 24 other, 

o o o o o o a o o 3 o o o 38 

* Block IV (Details Regarding MClndatory Disclosures) 

Provide the detail/URL <;>f
A. Is the Mandatory DisclOSllrcs under Sec. 4(1 )(b) posted, 

webpage,where the disclosure is posted 
on the Website 0: Public Authority? 

(max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.a 



7/22/2019 Admin', QuarterlyReturns ' 

8.. Last Date of updating of Mandatory disclosure under 

Section 4( 1 )b 

C. Has the Mandatory Disclosure been audited by third 

party as per DOPT vide OM No. 1/6/2011-IR dated 15-04­

2013? 

No 

D. Date of audit of Mandatory disclosures under Sec. 4(1) 

(b)(Format dd/mm/yyyy) 

2018-10-04 

Provide the detailiURL of 

webpage,where the Audit report is 

posted (max 150 chars) 

NA 



10/30/2019 Admin I Q\!arterlyRet\!rns 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 2nd Quarter (July-Sept)2()19-2020 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of Cases

Balance· No. of application Received during the Decisions Where Decisions Where 
transfered to 

as on received as transfer Quarter(including cases requests/appeals requests/appeals
other PAs u/s

begining from other PAs u/s 6(3) transferred to other PAs) rejected replied
6(3)

of 

Requests 746 58 392 29 45 294 

First 4 54 , 33 .9N/A 'N/A
Appeals 

Total no. Of AAs 
Total no. Of CAPIOs designated Total no. Of CPIOs designated 

designated
1 4 

1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Addt. Fee 
Penalty Amount Reeovered(in Rs.) No. Of Cases where disciplinary action 

Collected(in Rs.) u/s Collected(in Rs.) 
as directed by CIC u/s 20(1) taken against any Officer u/s 20(2) 

7(1) u/s 7(3) 


3190 10208 o o 


* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e g h 9 11 24 other 

o o o o o o o o o 5 o o o 40 

* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on the Website of Provide the detail/URL of webpage,where the 

Public Authority? disclosure is posted (max 150 chars) 

Yes http://delhihighcourt.nie.in/rti_dis.asp 

. B. Last Date of updating of Mandatory disclosure under Section 4(1)b 2018-10-18 

C. Has the Mandatory Disclosure been audited by third party as per DOPT Provide the detail/URL of webpage,where the Audit 

vide OM No. 1/6/2011-IR dated 15-04-2013? report is posted (max 150 chars) 

No 

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)(Format 

dd/mm/yyyy) 

http://delhihighcourt.nie.in/rti_dis.asp


RTI Annual Return Information System· 
t, I 

Quat~rly Return Formi 
Public Authority: High COl,Jrt Of Delhi 

Quarter: 3rd Quarter (Oct-Dec)2019-2020 

* Block I (Details about the requests and appeals) 
r--' 

I Progress during Quarter 

Opening 

Balance 

as on 

begining 

of 

, . 
No. of application 

received as 

. transfer from 

other PAs LJ/s 6(3) 
! 

Received'during the 

Quarter(including 

cases transferred to 

other PAs) 
.. 

. 
No. ofCases 

transfered to 

other PAs u/s . 

6(3) 

Decisions Where 

requests/appeals 

'rejected 

Decisions Where 

requests/appeals 

replied 

Requests 828 
,

66 '. 
• 

248 31 ~6 178 

First 

Appeals 
. 16 

I 

N/A 
I 

13 N/A 20 

'" 

"­
5 

L 
i 

Total no. Of CAPIOs designated 

1 
" 

Total no. Of CPIOs designated 

4 

. 
Total no. Of AAs 

designated 

1 

.. 

* Block II (Details about fees Collected,penalty imposed and qisciplinary action taken) 

~egistration Fee 

Collected(in Rs.) 

u/s 7(1) 

Add!. Fee 

Collected(in Rs.) 

u/s 7(3) 

Penalty Amount Recovered(in 

Rs.) as directed by CIC u/s 

20(1) 
J 

~o. Of Cases where disciplinary 
action taken against any Officer u/s 

20(2) 

2230 3128 
• i0 0 

. /. t 
I ,

* Block III (Details Of various provisions of section Bwhile rejecting the requested information) 
,[ 1 

No. Oftimes various provisions were invoked ~hile rejecting requests 

Relevant Sections Of RTI Acho05 
.: ,Section 8(i) SectionI 
f 24e g i j 11 otherc d h 9a lb 

-.:-. 

,00 0 0 0 0 0 '1 0 0 00I 0 I 

* Block IV (Details Regarding Mandatory Disclosures) 

! 

35 

A. Is the Mandatory Disclosures under Sec. 4(1 }(b) posted on the Provide the detaillURL of webpage,where the 

I 
Website of Public Authority? disclosure is posted (max 150 chars) 

;.... 
Yes http://delhihighcourt.nic.in/rti_dis.asp 

B. Last Date of updating of Mandatory disclosure under Section 

4(1)b 
2018-10-04 

C. Has the Mandatory Disclosure been audited by third party as per Provide the detaillURL of webpage,where the 

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars) 

Yes 

ID. Date of audit of Mandatory disclosu res under Sec. 4( 1 )(b) 

(Format dd/mm/yyyy) 

, 

, 
... 

2019-11-15 

I 

t ' 



7/10/2020 	 Admin I QuarterlyReturns 

~ 

.~ . 	 RTI Annual Return Information System .. . 
. < 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 4th Quarter (Jan-Mar)2019-2020 

'* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of application Received during the No. of Cases

Balance 	 Decisions Where Decisions Where 
received as Quarter(including transfered to 

as on 	 requests/appeals requests/appeals
transfer from cases transferred to other PAs u/s 

begining 	 rejected replied
other PAs u/s 6(3) other PAs} 6(3)

of 

Requests 897 97 379 	 43 64 223 

First 4 N/A 26 	 N/A 16 3 
Appeals 

Total no. Of AAs 
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated
1 	 4 

1 

'* B.lock II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee Penalty Amount Recovered{in No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s 

u/s 7(1) u/s 7(3) 20(1) 20(2) 

2630 4320 o 	 o 

'* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e f g h 9 11 24 other 

o o o o o o o o o 5 o o o 59 

'* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1)(b} posted on the 	 Provide the detaillURL of webpage,where the 

Website of Public Authority? disclosure is posted (max 150 chars) 

Yes 	 http://delhihighcourt.nic.in/rti_dis.asp 

B. Last Date of updating of Mandatory disclosure under Section 2018-10-04 
4(1 }b 

C. Has the Mandatory Disclosure been audited by third party as per Provide the detail/URL of webpage,where the 

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars) 

Yes 	 URL awaited 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 2020-07-09 
(Format dd/mm/yyyy) 

http://delhihighcourt.nic.in/rti_dis.asp


1 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 1st Quarter (April..June)2020·2021 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 

Balance No. of application Received during the No. of Cases Decisions Where Decisions Where 
as on received as transfer from Quarter{including cases transfered to other requests/appeals requests/appeals 

begining other PAs u/s 6(3) transferred to other PAs) PAs u/s 6(3) rejected replied 
of 

Requests 1043 0 1 0 0 

First 11 N/A 6 N/A 0 0 
Appeals 

Total no. Of AAs 
Total no. Of CAP lOs designated Total no. Of CPIOs designated 

designated
1 4 

1 

* Block II (Details about fees Collected.penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee 
Penalty Amount Recovered(in Rs.) No. Of Cases where disciplinary action 

Collected(in Rs.) u/s Collected(in Rs.) 
as directed by CIC u/s 20(1) taken against any Officer u/s 20(2)

7(1 ) u/s 7(3) 

30 2 o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e g h 9 11 24 other 

o o o o o o o o o o o o o o 

* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Website of Provide the detaillURL of webpage,where the disclosure 

Public Authority? is posted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

B. Last Date of updating of Mandatory disclosure under Section 4(1)b 2020·07·09 

C. Has the Mandatory Disclosure been audited by third party as per DOPT vide Provide the detail/URL of webpage,where the Audit 

OM No. 1/6/2011-IR dated 15-O4-2013? report is posted (max 150 chars) 

Yes URL Awaited 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b){Format 2020·07·09 
dd/mm/yyyy) 

http://delhihighcourt.nic.in/rti_dis.asp


I 

0 

RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 2nd Quarter (July-Sept)2020-2021 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 

Balance 
No. of application 

received as 

Received during the 

Quarter(including 

No. of Cases 

transfered to 
Decisions Where Decisions Where 

as on 

begining 

of 

transfer from 

other PAs u/s 6(3) 

cases transferred to 

other PAs) 

other PAs u/s 

6(3) 

requests/appeals 

rejected 

requests/appeals 

replied 

IiRequests 1043 106 213 36. 58 93 
I 

Ii First 
. Appeals 

17 N/A 14 N/A 17 1 

Total no. Of AAs
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated .
1 4 

1 
-

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) . 

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 

, Collected(in Rs.) Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer lUIs 

I u/s 7(1) u/s 7(3) 20(1) 20(2) 
, 

1340 1680 0 0 
f 

* Block III (Details Ofyarious provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 
, 

Section 8(i) , Section 

h i 11 24 otherf ja b c d e g • 9 
i 

n0 0 0 0 0 0 3 0 0 0 550 

* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec . .4(1)(b) pos!ed on the 

Website of Public Authority? 

Provide the detailiURL of web page, where :he 

disclosure is posted (max 150 chars) 

Yes http://delhihighcourt.nic.in/rti_dis.asp 

I B. Last Date of updating of Mandatory disclosure under Section 

4(1 )b 
"."P 2020-07-09 

C. Has the Mandatory Disclosure been audited. by third party as per 

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? 

Provide the detail/URL of webpage,where the 

Audit report is posted (max 150 chars) 

Yes I URLAwaited 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 

(Format dd/mm/yyyy) 
2020-07-09 



RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 3rd Quarter (Oct-Dec)2020-2021 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of application Received during the No. of Cases 

Balance Decisions Where Decisions Where 
received as Quarter(including transfered to 

as on requests/appeals requests/appeals
transfer from cases transferred to other PAs u/s 

begining rejected replied
other PAs u/s 6(3) other PAs) 6(3)

of 

Requests 1175 59 224 26 41 136 

First 13 N/A 19 N/A 19 4 
Appeals 

Total no. Of AAs 
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated
1 4 

1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 

Collected(in Rs.) u/s Collected(in Rs.) Rs.) as directed by GlC u/s action taken against any Officer u/s 

7(1) u/s 7(3) 20(1) 20(2) 

1650 344 o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e f g h 9 11 24 other 

o o o o o o o o o 3 o o o 38 

i> 

* Block IV(Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detaillURL of webpage,where the 

Website of Public Authority? disclosure is posted (max 150 chars) 

Yes https:lldelhihighcourt.nic.in/rti_dis.asJ: 

B. Last Date of updating of Mandatory disclosure under Section 2020-07-09 
4(1 )b 

C. Has the Mandatory Disclosure been audited by third party as per Provide the detaillURL of webpage,where the 

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars) 

Yes URL Awaited 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 2020-07-09 
(Format dd/mm/yyyy) 

https:lldelhihighcourt.nic.in/rti_dis.asJ


RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter. 4th Quarter (Jan-Mar)2020-2021 

... Block I (Details about the and appeals) 

during Quarter 

Opening 
No. of application during the No. 

Balance Decisions Where 
received as Quarter(including transfered to 

as on requests/appeals
transfer from cases transferred to other PAs u/s

begining rejected
other 6(3) other PAs) 6(3)

of 

Requests 1255 67 218 20 40 144 

First 9 N/A 34 N/A 21 16 
Appeals 

Total no. Of 
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated
1 4 

1 

., Block II about fees Co!lected,penalty and disciplinary action taken) 

Registration Fee Addl. Penalty Amount Recovered(in No. Of ""d:~\::::' where disciplinary 

Collected(in Rs.) u/s Collected(in Rs.) as directed by CIC u/s action taken against any Officer 

7{1 ) u/s 7(3) 20(1) 20(2) 

2190 2770 o o 

... Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various were invoked while 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e f 9 h 9 11 24 other 

o o o o o o o o o 5 o o o 35 

., Block IV (Details Mandatory 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detail/URL of webpage,where 


Website of Public Authority? disclosure is (max 150 


Yes https:lldelhihighcourt.nic.in/rti_dis.as\= 

B. Last Date of updating of Mandatory under 2020-07·09 
4(1 )b 

C. Has the Mandatory Disclosure been audited by third as per Provide the detaillURL of webpage,where 

DOPT vide OM No. 1/6/20H-IR dated 15-04-2013? Audit report is posted (max 150 chars) 

Yes URl Awaited 

D. Date of audit of Mandatory disclosures under 4(1)(b) 2020-07-09 
(Format dd/mm/yyyy) 

http:https:lldelhihighcourt.nic.in/rti_dis.as


RTI Annual Return Information System 


Quaterly Retu rn Form 

Public Authority . High Court Of Delhi 

Quarter . 1st Quarter (April-June)2021-2022 

* Block I (Details about the requests and appeals) 

Progress during Quarter 

Opening 
No. of application Received during the No . of Cases 

Balance Decis ions Where Decisions Where 
received as Quarter(including transfered to 

as on 	 requests/appeals requests/appeals
transfer from 	 cases transferred to other PAs u/s 

begining 	 rejected replied
other PAs u/s 6(3) other PAs) 6(3)

of 

Requests 1336 35 96 	 17 10 43 

First 6 N/A 9 N/A 9 3 

Appeals 


Total no. Of AAs 
Total no . Of CAPias designated Total no . Of CPIOs designated 

designated
1 	 4 

1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary 


Collected(in Rs.) u/s Collected(in Rs.) Rs.) as directed by CIC u/s action taken against any Officer u/s 


7(1) u/s 7(3) 20(1 ) 20(2) 


600 524 o 	 o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of tim es various provis ions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e h 9 11 24 other9 

o o o o o o o o o o o o o 10 

* Block IV (Details Regarding Mandatory Disclosures) 

A. 	Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detaillURL of webpage,where the 

Website of Public Authority? disclosure is posted (max 150 chars) 

Yes 	 https:/ldelhihighcourt.nic.in/rti_dis.asJ: 

B. Last Date of updating of Mandatory disclosure under Section 2009-07-20 
4(1 )b 

C. Has the Mandatory Disclosure been audited by third party as per Provide the detail/URL of webpage,where the 


DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars) 


Yes 	 URLAWAITED 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 2009-07-20 

(Format dd/mm/yyyy) 


https:/ldelhihighcourt.nic.in/rti_dis.asJ


J 
J 

RTI Annual Return Information· System 


Quaterly Return Form 

Public Authority: High Court Of Delhi 


Quarter: 2nd Quarter (July-Sept)2021-2022 


* Block I (Details aboutthe requests and appeals) , ' 

Progress during Quarter 

o . ( penmg 
No. of application

Balance 
received as 

as on ! 

begining 
transfer from 

other PAs u/s 6("3)
of 

Received during the 

Quarter(including 

cases transferred to 

other PAs) 

No, of Cases 

transfered to 

other PAs u/s 

6{3) 

Decisions Where 

requests/appeals 

rejected 

Decisions W;,ere 

requests/appeals 

replied 

Requests 1397 111 316 63 49 '183 

First' 

Appeals 
3 N/A 17 N/A 15 2 

. , Total no. Of CAPIOs designated 

1 

Tota,l no. Of CPIOs designated 

4 

Total no. Of AAs 

designated 

1 
., 

* Block II (Details about fees Collect.ed,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee Penalty Amount Recovered(in No. Of Cases wh~re disciplinary 

Collected(in Rs.) Collected(in Rs.) ·Rs.) as directed by CIC u/s, action taken against any Officer u/s 

I- ­
I 
I 

I 
t 

u/s 7(1) 

1910 

u/s 7(3) 

4352 

20(1) 

0 

20(2) 

0 
, ~ 

I 
" 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while'rejecting requests 

Relevant Sections Of RTI Act 2005 . 

Section 8(i} Section 

a b c d e If g h ' i j 9 11 24 other 

0 0 0 0 3 
I 

0 0 1 0 3 0 0 0 42 

r 

"1* Block IV (Details Regarding Mandatory Disclosures) 
, 

~.. Isthe Mandatory Disclosures under Sec. 4{1 }{b} posted on the' Provide the detail/URL of webpage,where the 

Website of Public Authority? disclosure is ,posted {max 150 charS} 
I 
I----------------------------~------------_r--------------------------~~ 

Yes 

B. Last Date of updating of Mandatory disclosure under Section 


4{1}b 


C. Has the Mandatory Disclosure been audited by Jhird party as per' 

DOPT vide OM No. 1I6/2011-IR dated 15-04-2013? 

Yes 

D. Date of audit of Mandatory disclosures under'Sec. 4( 1 }(b) 

I (Format dd/mm/yyyy) 

http://delhihighcourt.nic.in/rti_d.is.asp { 

~ ,2021-09-02 I ." 
" 

Provide the detaillURL of webpage,where the 
0 •

Audit report is posted {max 150 chars} 


URL Awaited 
 ,\ 
~ ,

2021-09-02 

., , 

:, 
~~ ;;d~ 

http://delhihighcourt.nic.in/rti_d.is.asp


RTI Annual Return Information System 
~,~ '\',"*f 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 3rd Quarter (Oct~Dec)2021-2022 

'* Block I (Details about the requests and appeals) 

Opening,
B I 

aance 

as on 
i 
I 

begining, 
, of 
1 
I 
; Requests 1529 

. 
First 3 

: Appeals 
~ 

! 
I 
! , 

,
1 
L 

I 

, . 
No. of application 

received as 

transfer from 

lather PAs u/s 6(3) 
I 

181 
! 
I 

II\J/A
'. 

, 
l 

Progress during Quarter 


Received during the INo. of Cases 

Decisions Where Decisions Wnere 

Quarter(including I transfered to 
requests/appeals requests/apr:;eals

cases transferred to other PAs u/s
,I rejected replied

other PAs) I 6(3) 
I 

317 50 69 192 

34 19 10IN/A 


I 
 Total no. Of .r:..As 
Total no. Of CAPias designated I Total no. Of CPIOs designated 

designatedI1 4 
I 1 
; I 

' 

'* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) , 

I1 
I Registration Fee 
I Collected(in Rs.) 

u/s 7(1) I 
I, 1280 1 

I 
I 
I 

Addl. Fee Penalty Amount Recovered(in No. Of Cases where disciplinary I 
Collected(in Rs.) ,Rs.) as directed by CIC u/s action taken against any Officer u/s ! 

u/s 7(3) 20(1) > 20(2) 

946 0 0 

. 

'* Block III (DetAils Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 


Relevant Sections Of RTI Act 2005 

IISection 8(i) . Section 

c d e f g h i j 9 11 24 otherj.-b 

1 0 0 0 0 0 0 0 2 0 5 0 0 0 62 

'* Block IV (Det~ils Regarding Mandatory Disclosures) 

I 'IA. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the 

I· · Website of Public Authority? 

, Yes 

. 
B. Last Date of updating of Mandatory disclosure under Section 

4(1)b 

! C. Has the Mandatory Disclosure been audited by third party as per 

DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? 
-

Yes 

I D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 

1(Format dd/mm/yyyy) .. 

. 

Provide the detailiURL of webpage,where the 

disclosure is posted (max 150 chars) 

http://delhihighcourt.nic.in/rti_dis.asp 

2021-09-02 

Provide the detail/URL of webpage,where the 


Audit report is posted (max 150 chars) 

~-

URL Awaited 

2021~09~02 

, .. 

http://delhihighcourt.nic.in/rti_dis.asp


-
RTI Annual Return Information System 

Quaterly Return Form 

Public Authority: High Court Of Delhi 


Quinter: 4th Quarter (Jan-Mar)2021-2022 

* Block,' (Details about the requests and appeals) 
,~~ ~-~______ ••_=.u.\ r 

I Progress during Quarter 

1-. ,---.><= . ,=
--~~-'-~--

I 
I Opening I :

No. of application Received during the No. of Cases I 

Balance Decisions Where Decisions Where : 
received as Quarter(including transfered to ias on requests/appeals , requests/appeals ,i .. transfer from cases transferred to other PAs u/s I 

beglnlng \ rejected ~ r.eplied
I _ of Iother PAs u/s 6(3) other PAs) 6(3) I• 

- ,~ ~.--,- ..---~--- .. ~.~ f··· ~ . .. 
. Req uests 1616 93 551 137 [116 

. First ,8 i 192 . 183 6N/A : N/A 
i Appeals 
S .. · . ­

~ Total no. Of AAs 
Total no. Of CAPIOs designated Total no. Of CPIOs designated 

! designated
1 4 I 1 

....J__~__ ,~~_ .___ ! 

* Block II (Details about fees Collected,penalty imp.osed and disciplinary action taken) 
r-'--"--- '·1-·----·-.... ·.. _...... 
I Registration Fee Addl. Fee Penalty Amount Recovered(in' No. Of Cases where disciplinary

! Collected(in Rs.) Collected(in Rs.) Rs.) as direc·ted by CIC u/s action taken against any Officer u/st; u/s 7(1) u/s 7(3) 20(1) 20(2):-_. ·-··.. --;;~~~-~-I -.~;~-.. ._ .. ~---. 0 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 


Relevant Sections Of RTI Act 2005 
---- -----,.......--._._­. 

Section 8(i) 


a b d e f g h i Ij 19Ic 

0 0 . i 
I 0 0 I 0 0 1 0 0 ! 6 , 0 

I , 
_,L. ____ • __ -.-Ii.-... • -_ . .-~ - ~ ~ .. ...1 ...!. ,-~--" ~ 

* Block ,V (Details Regarding Mandatory Disclosures) 
------------------... -~--.,.- ....... . 

: A, Is the Mandato.ry Disclosures under Sec. 4~1 )(b) posted on the Provide the detail/URL of webpage,where the 

Website of Public Authority? disclosure is posted (max 150 chars) 
.~ ­

Yes 
r ~. '" -. - ... ....... -._-, --- '.- ---- .....-..
-~~ 

; B. Last Date of updating of Mandatory disclosure under Section 2021-09-02
i 4(1)b
'. ..--.~.-.---'"'-~.------------------~-+-------------~~---

i C. Has the Mandatory Disclosure been audited by third party as per ! Provide the detaillURL of webpage,where the 

~?~~.~id~~~ No. 1/6/2011-IR dated 15-04-2013? II Audit repo'rt is posted (max 150 chars) 

Yes , 

r- ...-~--,,--...~.-~ --------------+----~-.---.-...-~---,.-- .... - ... 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) ! 2021-09-02 

t (Format dd/mm/yyyy)
L. _ ...____ __'" __ ...__ , _____ _ __.____ .._.~ ____.. _ ..~_' 

http:Mandato.ry


RTI Annual Return Information System 


Quaterly Return Form 

Public Authority: High CO\,lrt Of Delhi 

Ql,.larter : 1st Quarter (April-.June)2022-2023 

* Block I (Details about the requests and appeals) 

Progress duril'1g Quarter 

No. of 
Opening 	 No. of 

application Received during the 
Balance 	 Cases Oecisions Where Decisions Where 

received as . Ql,larter(inc;:luding . 
as on 	 "transfered to requests/appeals requests/appeals

transfer from cases transferred to 
begining 	 other PAs rejected replied

other PAs I,I/s other PAs) 
of 	 u/s 6(3) 

6(3)
J 

Requests 1767 62 289 	 26 55 203 

.IFirst 11 50 	 .41 ~ 1N/A 	 N/A
Appeals 

Total no. Of AAs 
Total no. Of CAPias designated Total no. Of CPIOs designated 

designated
1 	 4 

1 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Add!. Fee Penalty Amount No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in Recovered(in Rs.) as directed action taken against any Officer u/s 

uls 7(1) Rs.) u/s 7(3) by CIC \,lIs 20(1) 20(2) 

1270 1098 0 	 0 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

a b c d e f g h 9 11 24 other 

o o o o o o o o o 4 o o o 51 

* Block IV (Details Regarding Mandatory Disclosures) 

A. 	Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the Provide the detail/URL of webpage,where the 

VVebsite of Public Authority? disclosure is posted (max 150 chars) 

Yes 	 http://delhihighcourt.nic.in/rti_dis.asp 

B. Last Date of updating of Mandatory disclosure under Section 2021-09-02 
4(1 )b 

http://delhihighcourt.nic.in/rti_dis.asp


C. H;:Is the MandatQry Discloswe been al,ldited by third p,arty as Provide the detail/UR~ of wel/page,where the 

per DOPT viQe OM No. 1/6/2011-IR dated 15-04-2013? Audit report is posted (max 150 chars) 

Yes URL awaited 

O. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 2021-09-02 
(Format dd/mm/yyyy) 



l 

RTI Annual Return Information System 


Quaterly Return Form 

Public Authority: High Court Of Delhi 

Quarter: 2nd Quarter (July-Sept)2022-2023 

* Block I (Details about the requests and appeals) 

Progress during Quarter, 
.>! . , -"'; .,""-, .",.-~'...,.< ' ''[---'~-I'~'---I 

No_ of I ' 
Opening: ,. No. of ; I 

application Received durrng the ; !. I
Balance 'Q . I d' ' Cases ; DeCisions Where IDecisions Where 

received as uarter(lnc u mg: ~ 
as on , transfer from ':transfered to ~ requests/appeals Irequests/appeals', cases transferred to 

begining ; other PAs rejected ' replied i 
of i other PAs u/s other PAs) 


6(3) I u/s 6(3) 

t---' .•• '-.-----".-~-.---. ..____+-~.._~__+_-_-_---I,---_--------J 

287 
.."..-,,-,---~-,--....,-----.-, ·" ..~J-"·------+-I_. ---+---,-- .. 

, First i 

: Requests • 1834 103 i 453 I87 71 

19 . N/A ~ N/A !50 16 
, Appeals . I 

--._ .. -.. _.. _..".. __.____.,_,~L~,,,_______,,_,_L.------..,<' J 

. . I
I 

Total no. Of Ms 

_ .. 

, 

' 
Total no. Of CAPias designated , Total no. Of CPIOs deSignated d' d I 

. 4 eSlgnate I1 ,. ,.".: .___.. _.._...________1..___._.1 
___ .. __J 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Registration Fee Addl. Fee · Penalty Amount i No. Of Cases where disciplinary 

Collected(in Rs.) Collected(in · Recovered(in Rs.) as directed I action taken against any Officer u/s : 

u/s 7(1) Rs.) u/s 7(3) by CIC u/s 20(1) 20(2) 
•• : _._-,-" --- ,- .,.~~~ ~--."••• ~ ).'''Q -~. , .. ,---~ ,"." ,_. --- ·-t--- --_.'" " .._. '----------------1 

1760 1338 · o o 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 


Relevant Sections Of RTI Act 2005 
.. .. ~ ._.- ,~~ ...---~~-.--,-.""- ~'--',-"'-'---' -_._----- .--,~.. ..., 
Section 8(i) 


a b c d !e ,f 9 


o o o o o o o o 

Section ._-....__. ---I 
other 

68 

I 
; 

* Block IV (Details Regarding Mandatory Disclosures) 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the; Provide the detaillURL of webpage,where the: 
; t ( 

Website of Public Authority? 
_~_.~ ' ___"~' ~ 

! disclosure is posted (max 150.chars) . 
•.-.......... >;'•. ,_____.·,_._.••~'4_~ .. ' ....... _.~>__,.._~___ ~__._...~..."'__ ,,,.,..._.~ .. ,.~_' 

Yes www.delhihighcourt.nic.in 

B. Last Date of updating of Mandatory disclosure under Section 2022-08-08 
4(1)b . 



; C. Has the Mandatory Disclosure been -~-udit~~ by third party as TProVid--;;;~~ detail/URL of webpage.where the . 

1per DQ?Tvide OM No. 1/6/2011-IR dated 15-04-2013? I Audit'report is posted (max 150 chars) 
------------- -'---- I . . 

. i https:lldsscic.nic.in/dashboard
Yes · 

r-------··-­ ------_._--------L
ID. Date of audit of Mandatory disclosures under Sec_ 4(1)(b) [ 2022-09-24.I ' 
. (Format dd/mm/yyyy) . . I 

.~__._____.. _.___.___________________L___.____________-.l 

https:lldsscic.nic.in/dashboard


RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 3rd Quarter (Oct-Dec)2022-2023 

* Block I (Details about the requests and appeals) 

I 

Requests 

First 

Appeals 

Opening 

Balance 

as on 

begining 

of 

1945 

5 

No. of 
Received during 

application 
the 

received as 

transfer from 
Quarter(including 

other PAs 
cases transferred to 

u/s 6(3) 
other PAs) 

68 349 

N/A 103 

Total no. Of CAPIOs designated 

1 

Progress during Quarter 

No. of 

Cases 
Decisions Where 

transfered 

to other 
requests/appeals 

PAs u/s 
rejected 

6(3) 

105 102 

N/A 96 

Total no. Of CPIOs designated 

4 

Decisions Where 

req uests/appeaIs 

replied 

210 

0 

Total no. Of AAs 

designated 

1 

I 

I 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 
! 

Registration Fee I Addl. Fee -I Penalty Amount No. Of Cases where 

Collected(in Rs.) u/s • Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken 

7(1) I u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20(2) 

! 
! 

3570 i 6350 0 0 

! 

I 
I 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

Section 8(i) Section 

~---- ,,-~~~.J~. Ie f Ig h 

l_~_~o 1 
0 

I 
0 0 I 0 0 

i j 9 11 24 

0 11 0 0 0 

,' ... 
# - ." 

other 

91 
-:;: 

j 

* Block IV (Details Regarding Mandatory Disclosures) 
,-­
'I A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted 

on the Website of Public Authority? 

r-- Yes 

Provide the detaillURL of webpage,where the 

disclosure is posted (max 150 chars) 

http://delhihighcourt.nic.in/ 
I 

http:http://delhihighcourt.nic.in


B. Last Date of updating of Mandatory disclosure under 

Section 4( 1 )b 
2022·08·08 

C. Has the Mandatory Disclosure been audited by third party 

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? 

Provide the detail/URL of webpage,where the 

Audit report is posted (max 150 chars) 

Yes 
https:lldsscic.nic.in/dashboard 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 

(Format dd/mm/yyyy) 
2022·09·24 . 

• 















RTI Annual Return Information System 

Quaterly Return Form 
Public Authority: High Court Of Delhi 

Quarter: 3rd Quarter (Oct-Dec)2023-2024 

* Block I (Details about the requests and appeals) 

Opening 

Balance 

as on 

begining 

of 

Requests 2008 

First 

Appeals 
9 

No. of 

application Received during the 

received as Quarter(including 

transfer from cases transferred to 

other PAs u/s other PAs) 

6(3) 

51 244 

N/A 43 

Total no. Of CAPIOs designated 

1 

Progress during Quarter 

No. of 

Cases Decisions Where 

transfered requests/appeals 

to other PAs rejected 

u/s 6(3) 

49 86 

N/A 45 

Total no. Of CPIOs designated 

4 

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken) 

Decisions Where 

requests/appeals 

replied 

203 

1 

Total no. Of AAs 

designated 

1 

Registration Fee Addl. Fee Penalty Amount No. Of Cases where 
Collected(in Rs.) u/s Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken 

7(1) u/s 7(3) directed by CIC u/s 20(1) against any Officer u/s 20{2~ 

2284 6477 0 

* Block III (Details Of various provisions of section 8 while rejecting the requested information) 

No. Of times various provisions were invoked while rejecting requests 

Relevant Sections Of RTI Act 2005 

0 

Section 8(i) Section 

a b c d e f g h 9 11 24 

o o o o o o o o o 6 o o o 

* Block IV (Details Regarding Mandatory Disclosures) 

other 

80 

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on 

the Website of Public Authority? 

Provide the detaillURL of webpage,where the 

disclosure is posted (max 150 chars) 

Yes 

B. Last Date of updating of Mandatory disclosure under 

Section 4( 1 )b 

https:/Idelhihighcourt.nic.in/ 

2023-06-22 

\ .~ 



.. c. Has the Mandatory Disclosure been audited by third party 

I as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 
I 

Yes 

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b) 

(Format dd/mm/yyyy) 

Provide the detail/URL of webpage,where the 

Audit report is posted (max 150 chars) ',) J 

https:lldsscic.nic.in/dashboard 

2023-09-04 



RTI Annual Return Information System

Quaterty Return Form
Public Authority : High Court Of Delhi

Quarter : 4th Quarter (Jan-Mar)2023-2024

* Block I (Details about the requests and appeals)

Progress during Quarter

Opening
Balance
as on

begining
of

No. of

application
received as

transfer from
other PAs u/s

6(3)

Received during the
Quarter(including

cases transferred to

other PAs)

No. of
Cases

transfered
to other PAs

u/s 6(3)

Decisions Where

requests/appeals
rejected

Decisions Where

requests/appeals
replied

Requests 1965 62 348 64 99 208

First 6
Appeals

N/A 37 N/A 32 3

Total no. Of CAPIOs designated Total no. Of CPIOs designated To===L:ITs
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee

Collected(in Rs,) uls
7(1 )

Addl. Fee

Collected(in Rs.)
uls 7(3)

Penalty Amount
Recovered(in Rs.) as

directed by CIC uls 20(1 )

No. Of Cases where

disciplinary action taken
against any Officer uls 20(2)

3568 6356 0 0

* Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

SectionSection 8(i)

a b c d e f g h 9 11 24 other

O O O O O O O O O 14 0 0 0 85

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on
the Website of Public Authority ?

Provide the detail/URL of webpage,where the

disclosure is posted (max 150 chars)

Yes https://delhihighcourt,nic.in/

B. Last Date of updating of Mandatory disclosure under
Section 4(1 )b

2024-04-10



C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?

Provide the detail/URL of webpage,where the
Audit report is posted (max 150 chars)

Yes https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)

(Format dd/mm/yyyy)
2023-09-04



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (AprilKJune)2024-2025

* Block I (Details about the requests and appeals)

Progress during Quarter

Opening
Balance

as on

begining
of

No. of

application
received as

transfer from

other PAs u/s

6(3)

Received during the
Quarter(including

cases transferred to

other PAs)

No. of
Cases

transfered
to other PAs

u/s 6(3)

Decisions Where

requests/appeals
rejected

Decisions Where

requests/appeals
replied

Requests 2004 133 303 125 93 216

First 8
Appeals

N/A 27 N/A 27 0

1ro t a 1 n o p IEIp••I) f 1C Jc\ P 1 1(11FHBF11) s designated TobIn oPt CPI (Ds designated roTIs: : L :LTs
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee

Collected(in Rs.) uls

7(1 )

AddI. Fee

Collected(in Rs.)

uls 7(3)

Penalty Amount
Recovered(in Rs.) as

directed by CIC u/s 20(1 )

No. Of Cases where

disciplinary action taken
against any Officer uls 20(2)

2990 3534 0 0

’ Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a

0

b

0

c d

0 1

e

0

f g

0 0

h

0

9 11

6 0 0

24

0

other

860

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on
the Website of Public Authority ?

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

Yes https://delhihighcourt.nic.in/

B. Last Date of updating of Mandatory disclosure under
Section 4(1 )b

2024-04-1 0



C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?

Provide the detail/URL of webpage,where the

Audit report is posted (max 150 chars)

Yes https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)

(Format dd/mm/yyyy)
2023-09-04



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (July-Sept)2024-2025

* Block I (Details about the requests and appeals)

Progress during Quarter

Opening
Balance

as on

begining
of

No. of

application
received as

transfer from

other PAs u/s

6(3)

No. of

RE:::::(iI:i:nd:::e . Car?-"':'--":- : transfered

c a s e : t:: : iT :)e d t o t o =J: a 3P)A s

I

Decisions Where

requests/appeals
rejected

Decisions Where

requests/appeals
replied

Requests 2006 1 50 434 : 119 153 286

First 8

Appeals
N/A 51 ! N/A 42 0

I

Total no. Of CAPICis designated 1 Total no. Of CPIOs designated
1 : 4

I

Total no. Of AAs

designated
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee ' Addl. Fee Penalty Amount
Collected(in Rs.) u/s Collected(in Rs.) Recovered(in Rs.) as

7(1) uls 7(3) directed by CIC uls 20(1 )

4280 2404 0

No. Of Cases where

disciplinary action taken
against any Officer uls 20(2)

0

* Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a 1b

00
C

0

d e

1 0

g h

0 0 0

9 : 11

0 0

24

0

other

1280 24
t

4

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on

the Website of Public Authority ?

Provide the detail/URL of webpage,where the

disclosure is posted (max 150 chars)

Yes http://delhihighcourt.nic.in

B. Last Date of updating of Mandatory disclosure under
Section 4(1 )b

2024-04-10



C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?

Provide the detail/URL of webpage,where the
Audit report is posted (max 150 chars)

Yes
https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)
(Format dd/mm/yyyy)

2024-07-18



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 3rd Quarter (Oct-Dec)2024-2025

* Block I (Details about the requests and appeals)

Progress during Quarter

Opening
Balance

as on

begining
of

No. of

application Received during the
received as ; Quarter(including

transfer from : cases transferred to
other PAs u/s . other PAs)

6(3)

73 1 272

No. of
I Cases
I

; transfered
to other PAs

u/s 6(3)

Decisions Where

requests/appeals
rejected

Decisions Where

requests/appeals
replied

LJ

189

I

3

Requests

First

Appeals

2032 90 110

17

T A = 1 6 5
N/A 50

To t a 1 n o B 0 f C ; 0 s d e s i g n a t e d To = = = L a t = s

Total no, Of CAPIOs designated
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee Addl. Fee Penalty Amount
Collected(in Rs.) uls Collected(in Rs.) Recovered(in Rs.) as

7(1 ) uls 7(3) directed by CIC uls 20(1 )

No. Of Cases where

disciplinary action taken
against any Officer u/s 20(2)

2730 2178 0 0

* Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i)

a lb C

r
F 11

Section

e f
I

rg h 9 other

8200 0 0 I 1 26 0 0

4

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on
the Website of Public Authority ?

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

Yes http://delhihighcourt.nic.in/

B. Last Date of updating of Mandatory disclosure under

Section 4(1 )b
2024-04-10



C. Has the Mandatory Disclosure been audited by third party
as per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?

Provide the detail/URL of webpage,where the
Audit report is posted (max 150 chars)

Yes https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)
(Format dd/mm/yyyy)

2024-07-18



4/16/25, 11 :45 AM Admin I QuarterlyReturns

RTI Annual Return Information System

Quaterly Return Form
Public Authority : High. Court Of Delhi

Quarter : 4th Quarter (Jan-Mar)2024-2025

* Block I (Details about the requests and appeals)

Progress during Quarter

Opening
Balance
as an

begining
of

No. of

application
received as

transfer from

other PAs u/s

6(3)

Received during the

Quarter(including
cases transferred to

other PAs)

No. of

Cases
transfered

to other PAs

u/s 6(3)

Decisions Where

requests/appeals
rejected

Decisions Where

requests/appeals
replied

Requests 1988 90 625 145 122 371

First 29
Appeals

N/A 154 N/A 161 6

Total no. acAPlos d”ig''t'd ' T,t,I ''. Of cplo, d„ig,,t,d 1 TQ::==L:)tIeAs
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee

Collected(in Rs.) u/s
7(1 )

Addl. Fee

Collected(in Rs.)

uls 7(3)

Penalty Amount
Recovered(in Rs.) as

directed by CIC uls 20(1 )

No. Of Cases where

disciplinary action taken
against any Officer uls 20(2)

6430 25902 0 0

* Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section

e f g } h i ' j 9 ' 11 24 other

Section 8(i)

a b c d

0 0 0

a

0 0 0 4 : 0 0 0 110

>

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on
the Website of Public Authority ?

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

yes http://delhihighcourt.nic.in/

B. Last Date of updating of Mandatory disclosure under
Section 4(1 )b

2024-04-10

https://dsscic.nic.in/quarterly-returns/abstract-report 1/2



4/1 6/25, 11 :45 AM Admin I QuarterlyReturns

C. Has the Mandatory Disclosure been audited by third party Provide the detail/URL of webpage,where the
as per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013? Audit report is posted (max 150 chars)

Yes https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)
(Format dd/mm/yyyy)

2024-07..1 8

https://dsscic.nic.in/quarterly-returns/abstract-report 2/2



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : Ist Quarter (AprilqJune)2025-2026

* Block 1 (Details about the requests and appeals)

Progress during Quarter

Opening
Balance

No. of

application
received as

transfer from

other PAs u/s

6(3)

Received during the No. of Cases
Quarter(including transfered to

cases transferred to other PAs u/s

other PAs) 6(3)

Decisions Where

requests/appeals

rejected

Decisions Where

requests/appeals

replied

as on

begining
of

Requests 2065 54 398 89 91 304

First 16
Appeals

N/A 80 N/A 77 7

Total no. Of CAPIOs designated
1

Total no. Of CPIOs designated II:::L:Tr
1

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee
Collected(in Rs.) uls

7(1 )

Addl. Fee

Collected(in Rs,)
uls 7(3)

Penalty Amount Recovered(in
Rs.) as directed by CIC uls

20(1 )

No. Of Cases where disciplinary
action taken against any Officer

uls 20(2)

3720 35730 0 0

* Block III (Details Of various provisions of section 8 while rejecting the requested information}

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

SectionSection 8(i)

a

0

b c

0 0

d

0

e

0

f g

0 0

h

0

9

4 0

11

0

24

0

other

870

< b

’ Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the
Website of Public Authority ?

Provide the detail/URL of webpage,where the
disclosure is posted (max 150 chars)

Yes http://delhihighcourt.nic.in/

B. Last Date of updating of Mandatory disclosure under Section

4(1 )b
202545-21

C. Has the Mandatory Disclosure been audited by third party as

per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?

Provide the detail/URL of webpage,where the Audit
report is posted (max 150 chars)



Yes
https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)

(Format dd/mm/yyyy)
2024-07-1 8



RTI Annual Return Information System

Quaterly Return Form
Public Authority : High Court Of Delhi

Quarter : 2nd Quarter (JulyBept)2025-2026

* Block 1 (Details about the requests and appeals)
[

Progress during Quarter

Opening
Balance

No. of

application
received as

transfer from

other PAs u/s

6(3)

Received during the
Quarter(including

cases transferred to

other PAs)

No. of Cases
transfered to
other PAs u/s

I
6(3)

Decisions Where ! Decisions Where

requests/appeals I requests/appeals

rejected I replied

as on

begining
of

Requests 2033 77 540 1 96 : 164 1 385

First 12
Appeals

I N/A 99 N/A t 85
i

Total no. Of AAs

designated
1

Total no. Of CAPIOs designated
1

Total no. Of CPIOs designated
F 4

* Block II (Details about fees Collected,penalty imposed and disciplinary action taken)

Registration Fee
Collected(in Rs.) uls

7(1)

Addl. Fee

Collected(in Rs.)
uls 7(3)

I

i

-1

Penalty Amount Recovered(in
Rs.) as directed by CIC uls

20(1 )

No. Of Cases where disciplinary
action taken against any Officer

u/s 20(2)

5370 11860 0 i T = T : a T + T H : p

* Block III (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

a

O ' 0

C

0

d re

o lo
f g

0 1

h ii
I

0 1 0

J

22

9 : 11

-- -'- – .-]-––

0} 0

other

141

a

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1 )(b) posted on the

Website of Public Authority ?
Provide the detail/URL of webpage,where the

disclosure is posted (max 150 chars)

http://delhihighcourt.nic.in/Yes

B. Last Date of updating of Mandatory disclosure under Section
4(1 )b

2025-05-21

C. Has the Mandatory Disclosure been audited by third party as

per DOPT vide OM No. 1/6/2011-1R dated 15-04-2013?
Provide the detail/URL of webpage,where the Audit

report is posted (max 150 chars)



yes https://dsscic.nic.in/dashboard

D. Date of audit of Mandatory disclosures under Sec. 4(1 )(b)
(Format dd/mm/yyyy)

2025-07-23


	RTIFile_QYBJJJQ5LSS
	RTIFile_CKZ4ATEKVKX.PDF.pdf
	RTI (Dy No. 686-2020 dtd-11.11.20) Sanser Pal Singh, Burari
	Final-RTIReturn
	old
	RTIFile_P4QLH82V4A8
	RTI 17

	28.02.2020

	14.08.2020

	Untitled

	RTI ANNUAL RETURN INFO SYSTEM

	Untitled.PDF.pdf
	Return_Jan2023T-To-Mar2023.PDF
	Page 1
	Page 2

	IstQuarter_Apr_Jun_2023-24.PDF
	Page 1
	Page 2

	Return July September 2023-24.PDF
	Page 1
	Page 2

	RTI Annual 3rd Quarter (Oct-Nov) 2023-24 Return .PDF
	Page 1
	Page 2




